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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 269 OF 2024 

IN THE MATTEROF :-

Sanavvar ... Applicant 

versus 

State of U. P. & Others. . .... Respondents 

REPLY/OBJECTION ON BEHALF OF THE RESPONDENT No. 12 
NAMELY M/s SHRI JEE RECLAIMING MILLS PVT. LTD. TO THE 
PRESENT O.A. No. 269/2024 ALONG-WITH OBJECTION TO THE 
RESPONSE DATED 23.07.2025 FILED BY UPPCB. 

MOST RESPECTFULLY SHOWETH :-

'l. That the aforesaid matter is pending before this Hon'bie 

Tribunal and is to be listed on 0~.09.2025 before this Hon'ble Tribunal 

for further hearing. 

2. That it is stated that vide its order dated 24.07:2025, this 

Hon'ble Tribunal was pleased to grant a period of one month to 

respondent No.12 to file its reply to the aforesaid Original Application 

in the aforesaid matter along-with reply/objection to the response 
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dated 23.07.2025 filed by UPPCB. Hence, the present reply 1s being 

filed on behalf of the answering respondent No.12. 

3. That the answering respondent No.12 is filing this short 

reply/objection to the O.A. 269/2024 titled Sanavvar versus State of 

U.P.& others as filed by the applicant before this Hon'ble Tribunal. 

4. That the answering respondent No.12 has read the contents of 

the aforesaid O.A. 269/2024 titled Sanavvar versus State of U.P. & 

others as filed by the applicant and the reply/response dated 

23.07.2025 filed by UPPCB very carefully. 

5. That at the outset of this Reply/objection, the answering 

respondent No.12 denies each and every averment made in the 

aforesaid O.A. and the reply/response dated 23.07.2025 filed by 

UPPCB, save and except those which are admitted by the answering 

respondent No.12 specifically hereinafter. 

6. That it is submitted that the aforesaid O.A. as filed by the 

applicant before this Hon'ble Tribunal in the aforesaid matter is whoily 

wrong, incorrect and false as far as the respondent No.12 is 

concerned and the applicant has tried to mislead this Hon'ble Tribunal 

by placing wholly wrong, incorrect, false and irrelevant facts before 
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this Hon'ble Tribunal with the main motive to mislead and prejudiced 

this Hon'ble Tribunal. 

PRELIMINARY OBJECTIONS :-

1. That it is most respectfully submitted that the application O.A. 

No. 269/2024 as filed by the applicant before this Hon'ble 

Tribunal qua the answering respondent No.12 under reply is 

wholly false and frivolous and has been filed without any cause 

of action as admittedly the answering respondent No.12 was not 

made a party before the Hon'ble Tribunal at the initial stage and 

the unit of the answering respondent No. 12 was completely 

closed/non-functional at the time of filing or b~fore the filing of 

the present Original Application in the year 2024 since the 

answering respondent No.12 itself had voluntarily opted to close 

its unit with effect from 15th June, 2024 onwards as the 

respondent No.12 was under the process of obtaining necessary 

statutory permissions and clearances by various government 

departments including the Uttar Pradesh Pollution Control 

Board. It is further submitted that the answering respondent has 

been unnecessarily impleaded as the party respondent by the 

applicant due to mala fide intension and with some ulterior 
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motives only. It is, therefore, most respectfully submitted that 

the present Original Applicat,ion may kindly be dismissed qua 

the answering respondent with exemplary cost. 

2. That it is most respectfully submitted that the vide letter dated 

19.05.2020, the Regiona' Officer, Muzaffar Nagar of the Uttar 

Pradesh Pollution Control Board had granted 'CONSENT 

ORDER' under section 21/22 of the Air (Prevention and control of 

Pollution) Act, 1981 in favour of the answering respondent No.12 

i.e. M/s Shri Jee Reclaiming Mills Pvt. Ltd. It is further stated that 

the said Consent Order was valid for the period from 01/03/2020 

to 31/07/2024. It is, therefore, most respectfully submitted that 

the answering respondent has never operated its industrial unit 

without obtaining necessary consent or order from the 

concerned, authorities including the Pollution Control Board. 

Thus, the answering respondent has been unnecessarily 

impleaded as the party respondent by the applicant due to mala 

fide intension and with some ulterior motives only. It is, 

therefore, most respectfully submitted that the present Original 

Application may kindly be dismissed qua the answering 

respondent with exemplary cost. 

P'fW 
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3. That it is most respectfully submitted that the answering 

respondent has voluntarily opted to shut down its unit with effect 

from 15/06/2024 since it was brought into the knowledge of the 

answering respondent that it has to install some more devices to 

control pollution. This ~act was found to be correct when the 

officers of the Regional Office of the U.P. Pollution Control Board 

made a sudden inspection of the unit of the respondent, it was 

found closed/non-functional. However, vide its Order dated 

13/12/2024, the U.P. Pollution Control Board directed the 

respondent No.12 not to operate its unit with immediate effect. It 

is further submitted that the answering respondent has never 

violated the order dated 13/12/2024 passed by 'the U.P. Pollution 

Control Board till this date. 

4. That it is ,most respectfully submitted that in response to the 

order dated 13/12/2024 passed by the U.P. Pollution Control 

Board, the answering respondent gave it~ written 

reply/representation to the. Chief Environment Officer, Circle-3, 

U.P. Pollution Control Board, Lucknow stating therein that the 

answering respondent is under process to install the required 

instruments/equipment so that no pollution be caused from its 
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unit and also clearly stated that the answering respondent had 

already voluntarily shut down its unit with effect from 

15/06/2024. 

5. That it is most respectfully submitted that the answering 

respondent gave its written representation dated 25.04.2025 to 

the U.P. Pollution Control Board, Lucknow stating therein that 

the respondent No.12 had already installed the required 

instruments/equipment like ETP plant to treat purge-water, 

Nitrogen Purging Systems to cool reactors as per SOP issued by 

CPCB, etc and Programmable Logic Controller for temperature & 

pressure measurement and prayed for revocation of closure 

order dated 13/12/2024. It is further submitted that vide its 

letter/Order dated issued by the U.P. Pollution Control Board, the 

closure order dated 13/12/2024 was revoke qua the unit of the 

respondent with some conditions and strict compliance of the 

orders passed by this Hon'ble Tribunal in the present case. It is, 

therefore, most respectfully submitted that the present Original 

Application may kindly be dismissed qua the answering 

respondent No.12 with exemplary cost and the unit of the 

respondent No.12 may kindly be allowed to operate in the 
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interest of justice keeping in view of the facts and circumstances 

as stated hereinabove. A true copy of the letter/Order dated 

02.06.2025 issued by the U.P. Pollution Control Board is annexed 

herewith as Annexure R-1. 

6. That it is most respectfully submitted that the answering 

respondent had applied for obtaining Registration Certificate 

from the Uttar Pradesh Ground Water Department (UPGWD) for 

ground water extraction vide application dated 05.04.2025. It is 

submitted that the UPGWD vide Registration Certificate No. 

202504000171 dated 31.05.2025 granted permission to the 

answering respondent for abstraction of ground water. A true 

copy of the application dated 05.04.2025 with copy of 

Registration Certificate No. 202504000171 dated 31.05.2025 

issued by the UPGWD is annexed herewith as Annexure R-2. 

7. That it is most respectfully submitted that the answering 

respondent has also applied to the Uttar Pradesh Pollution 

Control Board for grant/renewal of authorization for generation or 

collection or storage or transport or reception or recycling or 

reuse or recovery or pre-processing or co-processing or 

utilization or treatment or disposal of hazardous and other waste. 

\t( 
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It is further submitted that for the purpose of transport, treat, 

store and dispose of hazardous waste, the answering respondent 

has already concluded a Service Agreement dated 07.06.2025 for 

a period of 5 years with M/s Uttar Pradesh Waste Management 

Project, an approved agency by UPPCB. A true copy of the 

application dated nil and Service Agreement dated 07.06.2025 is 

annexed herewith as Annexure R-3. 

8. That it is most respectfully submitted that the UPPCB vide its 

letter dated 10.06.2025 has Consolidated Consent & 

Authorization (CCA) to the answering respondent under section 

25 of the Water (Prevention & Control of Pollution) Act, 197 4 and 

under section-21 Air (Prevention & Control of Pollution) Act, 1981 

with a validity with effect from 10/06/2025 to 31/07/2025. A true 

copy of th,e CCA dated 10.06.2025 issued by UPPCB is annexed 

herewith as Annexure R-4. 

9. That it is further most respectfully submitted that the/answering 

respondent has already installed ETP of capacity 05 KLD, digital 

instrumentation & Programmable Logic Controller (PLC) for 

temperature and pressure measurement & process control and 

Nitrogen Purging Systems to cool reactors as per SOP isKy 
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CPCB/MoEFF&CC guidelines. A true copy of the photographs of 

the ETP plant, PLC plant & Nitrogen Purging Plant installed at the 

premises of the answering respondent is annexed herewith as 

Annexure R-5. 

REPLY ON MERIT/PARA-WISE REPLY :-

1. That the contents of the Para Nos.1 to 4 of the application under 

reply is false and incorrect and, therefore denied for want of 

knowledge as the same are not applicable for the answering 

respondent. 

2. That the contents of the Para No.5 of the application under reply 

is false and incorrect and, therefore strongly denied. It is stated 

that though the name of the answering respondent is not 

mentioned in the para under reply. But it is categorically denied 

that the unit of the answering respondent was creating or 

causing any pollution be it air or water or any other type of 

pollution since the unit was already closed/non-functional much 

before the filing of the present application and the answering 

~ 
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respondent was under the process for installation of pollution 

control devices. 

3. That the contents of the Para No.6 of the application under reply 

is false and incorrect and, therefore strongly denied. It is stated 

that It is further submitted that the answering respondent has 

been unnecessarily impleaded as the party respondent by the 

applicant due to mala fide intension and with some ulterior 

motives only. It is, therefore, most respectfully submitted that 

the present Original Application may kindly be dismissed qua 

the answering respondent with exemplary cost. 

REPLY/OBJECTION TO THE REPORT DATED 23.07.2025 FILED BY 

UPPCB :-

1. That the answering respondent No.12 has read the 

contents of the reply/response dated 23.07:2025 filed by 

UPPCB very carefully. 
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2. That at the outset of this Reply/objection, the answering 

respondent No.12 denies each and every averment made in 

the reply/response dated 23.07.2025 filed by UPPCB, save 

and except those which are admitted by the answering 

respondent No.12 specifically hereinafter. 

3. That it is stated that the UPPCB vide its 

reply/response dated 23.07.2025 has fairly stated that the 

Unit of the answering respondent was found non-

operational. The UPPCB has further correctly stated that 

the Unit is registered with UPGWD for ground water 

extraction and the Unit has installed ETP of 5.0 KLD for 

waste water treatment, 02 unit of Reactors of to control air 

' 

pollution and air & water consent with validity up-to 

31.07.2027, PLC plant, Nitrogen Generator, Fire fighting 

measures, and the unit has applied for Hazardous Wate 

Authorization with Service Agreement dated 07.06.2025 

having validity for 5 years with Uttar Pradesh Waste 

Management Project. 
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It is, therefore, most respectfully submitted that the present 

Original Application may kindly be dismissed qua the answering 

respondent No.12 with exemplary cost and the unit of the respondent 

No.12 may kindly be allow to operate in the interest of justice keeping 

in view of the facts and circumstances as stated hereinabove. 

It is prayed accordingly. 

for Ills. Shri Jee Reclaimina Milb Pvt. Ltt 
Filed by: 

. ~ecto 
(Shri Jee Reclaiming Mills Pvt. Ltd.) 

Respondent No.12 

Through 

~ 
(ANIL KARNWAL) 

Advocate for the Respondent No.12 

C-6, Manas Vihar apartments, 

Mayur Vihar, Phase-1, New delhi-11 0091. 

Mobile No. 9810044429 

Verification :- Verified at New Delhi on this the 30th day of August, 

2025 that the contents of the present reply/objections are true and 

correct to my knowledge and belief and also based on information 
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derived from the documents that are being filed along-with. No part of 

the same is false and nothing material has been concealed therefrom. 

For Mfs. Shr Jee Reclaiming Mills Pvt. Ltd 

~ Oir~to: 
(Shri Jee Reclaiming Mills Pvt. Ltd.) . 

Respondent No.12 

Dated : 30.08.2025 

New Delhi. 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 269 OF 2024 

IN THE MATTER OF :-

Sanavvar ... Applicant 

versus 

,State of U. P. & Others. . .... Respondents 

I, Rajender Kaushik son 62 years, the 
E ~ c "~ ) , , 

Q Supr''' ,,_ , 

director of M/s Shri Jee Reclaiming P'Vt. -Ltd., - the respondent 
- .... ·)-.'·~--_ .,.- _,-

No.12 in the aforesaid matter, resid~rit (of nea~ Durga Mandir, 

Durgapuri, Khatauli, District Muzaffar Nagar (U. P.) - 251201 at present 

at New Delhi t~mporarily do hereby declare and state on oath as 

under :-

1. That I am the duly authorized representative of the Respondent 

No.12 namely M/s Shri Jee Reclaiming Mills Pvt. Ltd. in the aforesaid 

case and have been authorized by the Respondent No.12 company to 

contest the aforesaid case and file appropriate reply, application(s), 

documents in support thereof on behalf of the 
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Respondent No. 12 herein and, therefore, well versed with the facts 

and circumstances and, thus, competent to swear this affidavit. 

2. That the accompanying reply on behalf of the respondent No.12 

has been drafted by my counsel under my instructions and I have 

understood its contents very carefully and I state that statement of 

facts in the accompanying application are true and correct to my 

knowledge & belief and no part of it is false and nothing material has 

been concealed therefrom. 

~ 
DEPONENT 

VERIFICATION :-Verified at New Delhi on this the 30th day of August, 

2025 tl1at the cootents of this affidavit are true and correct to the best 

of my knowledge and belief and nothing is false. 

AT~ED 

KE_SH:,'.;~UDHA ~ 
(ALi\'( J,_:;-\ T E) NOTARY, DE~ 
RE·,Jr1. No.- 5592S/2025 DEP NENT 
GOVERNMENT OF I 
SUPREME COURT OF INDIA N~DIA . 

REGISTER Pg/SI. N~~-~;hATTc:::;_S 0 
\lt(f . 

~ 
NOTARY PUBLIC 
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GROUND WATER DEPARTMENT 
(Namami Gange e~ Rural Water Supply Departrnenl) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 1 (B )FQiilf 1 (eft) 
[See rule 6(2}~ 6(2) ~ 

APPLICATION FOR REGISTRATION OF WELL 
WQ'$~fGI~q;~UI ~311aa~ mf 

-
IB 

(Commercial/lndustrial/lnfrastructurai/Bulk user having N.O.C. issued by Central Ground Water Authority or by 
~roun_d Water Department;} __ 

(CIIfOif"Jtt Cf)/;iloa tiT! Cf)/31 Cl~ N'11<1i(f)/tll~q; \3 Q CRt I ~ 'Q'Rf 'lft.3!t."~. ~ ~1{ iifconrrf~-q;~ m ~1{ ~ fcr't-fllT ID"fJ 
. iil'1tt fipm TfllT} 

[UIS 10(1) or 11(1) of jhe Utt~r Pra,desh Ground Water Managemen~~dtiRegulation Act, 2019.] 
[\RR~ ~1l~"Q'Gf'CR ~ Rl~tlJH ~. 2019 Cf>f"!J 10 (1) m 11 (1)] 

~~&~~ant's Details . cprfcrcRur 

Type of Applicant 

• ~'q>[U'PR 

i Application Date 

~~ 

Name of the Applicant 
~q;r-;:rrq 

Mobile No. 
;~;taR 

: Behalf of Firm/Company 

- RAJENDRA KAUSHIK 

905813_3215 

; 28/1 0/1962 

Indian 

:-2892-5025-4604 

Near Durga Mandir, Durgapuri, 
Khatauli 

MUZAFFAR NAGAR 

MUZAFFAR NAGAR 

DIRECTOR 

Uploaded Aadhaar Card 

~ f<pm 1JliT arrccm- <l'>li 

LocalityNillage 
"ljlfffiTfllicr 

KHASARA NO. 1041, VILLAGE Authorization Letter 
- SALARPUR, MEERANPUR ROAD 'mftr<f;r("Q;f 

Muzaffar Nagar 

MZFN0425RIN0175 

vikaskaushik9058@gmail.com 

Male 

Aadhaar Card 

Download 

Uttar Pradesh 

251201 

SHRIJEE RECLAIMING MILLS 
PRIVATE LIMITED 

Download 

• JANSATH 

I 
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: Plot No./Khasra No. 
. tffic ~roRRT ~ 

, Ward No./Holding No. 

• <fi'i 'ffi!m~ ~ 

Uploaded Google I Toposheet 

Map 

~ f<t>m lf!TI wrr <m ~' 
·~ittf 

: location Coordinates 

;~~ 

KHASARA NO. 1041 

NA 

Download 

. 29.311491 77.901657 

i Particulars of The Existing Well 
' Rl ~ J"i1'1 ~ q;y -arm-

!9 

Municipality/Municipal Corporation No 

.~~~f.llm 

Uploaded land Details · Download 
. ~ fcl;trr lf!TI ~ <m fctcRur 

Google Map Download 

1J!rn'ittr 

· Date of Construction/Sinking of 01/01/2025 ·Type of Well 

~<PTWPR 

Tube Well/Boring 

Well 

wrr ~ f.rnfnr ftmf 

Di~charge of Tube Well (cum.lhr) 10 

~ <m f.1<I1R' (cum./hr) ' 

· Housing Pipe If Any No 
: <rt?;q;){~ 

· Strainer Details 
. ~cmfcm'ur 

· Material of Strainer . PVC [ Number of Strainer(s) 

~~mmft ·~~msn-

S.No. 

W1l 
~ 

Strainer Installed at what Depth from 

Ground level (in Meter) 

; Strainer Installed upto what Depth from Length (In 

~. ~-ffi ~ fcmr;ft ~ 'lR' ~ ~ 
(llmll) 

'80.00 

i Approx. Depth of Well (In meter) 80.00 

Cff!J~~~~'Il) 

· Ground level (in Meter) 

'$R. ~-~~ Ja;-a;:fi ~ (l'<j; ~ ~ 
(lim if) 

Whether There has been Any 
Adverse Report Regarding Water 

Quality of the Well? 

<i'tiT Wtl' ~ urer ~ 'Tlfifffi' ~ ~q 1l 
<PW~fWti~? 

Details of Existing Pumping Device Rl~"'H "Q'fQ'rr \3 QCf)~ 01 em fctcRur 
l;ype of Pump to be Used · Submersible 

i ~ ~ 'Gl'T'l emit titr <m '1lCPR' 

Detctils of Utilization of Well wrr q;-~em fctRur 

1.50 

: Electric Motor 

· Pump Capacity (In m3/hr) 
titr &n«JT (m3/hr) 

! length of Suction Pipe (In meter) 

. ~ ~(~ Wonl (llTcf "il) 

Date of Energization 
: Rl~gJiqs~OI ~ 

No 

10.00 

Diameter (In 

millimeter) 
arm (fllfflfftc:~ 'll> 

100.00 
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. - -----··-- ·~ ···~-·-···----·-·· 

Purpose of.the Existing Well 

~~'CPT~? 

. Annual Running Hours 
qrfifu;-~ (tR ll} 

Daily Running Hours 
~ \3"Q<I)Tr (# "il) 

Please Submit Mode of 

Treatment of Waste 
Water/Effluent (For Industries) 

~ urn<!ft~ 'tfUIT8t 1ff 
-~~ 

Upload NOC 
~~ 3Jll1'irn'qR-

Industrial 

. 165.00 

0.50 

INDUSTRIAL EFFLUENT SHALL 

NOT BE DISCHARGED AND 
TREATED VIA ETP AND 

DOMESTIC EFFLUENT 

DISCHARGE THROUGH SEPTIC 
TANK 

: Download 

· Whether Rain Water Harvesting ' No 

. Structure has been Constructed 
within the Premises? 

. ~ 'Qfu:R it <!liiT urn~ 
' ~q;r~f<P'mlfliT~? 

Maximum Allowable Annual Extraction of Ground Water: 

Does industry come under · Yes 

. MSME? 
· ~ ~ MSME -ij; 3hFfa" JffiiT ~ 

? 

MSME Certificate No . UDYAM-UP-58-0040558 

• l!+ll!tllfli{~~ 

MSME Certificate Val.idity 07/04/2034 

• l!+ll!tll!li{~qft~ 

i Type of MSME Micro 
' t(""ll!tll!li{<m~ 

' NOC Issued By: 
.3RTltfu w:nui lBf (ilRT ~) 

Central Ground Water Authority 

~~~urn~ 

Ground Water Department Uttar Pradesh 

'li'f~ urn fcf'l{J'lf ~ m 'ffiCiiR 

, Annual Days 
: cnfifq;- i3tflihT ~it) 

Whether the Water Supplied in Well 

Area Through Pipe Water Supply or 

Not? 
~~it urn iflt 3IT1{ftf ~-~ 
-ij)mam~~~? 

. Please Mention Whether Obtained 

· NOC from Uttar Pradesh Pollution 
Control Board for Discharge of 

Effluent/Waste Water or Not? 

<ptlm ~ qR ~ q:liT\ffiX ~ 
11Wft1T~m~ ~uaw' 

. ~urnuaw~ ~w:rrur 

. lBf lJTt(f 'lfR" tam lJllT ~ .3[~ ;fflf 

. Length of Section Pipe (in Meter) 

. ~~qft~ (lftn"ll) 

• Would Like to Furnish 
: q;)f .3RT~ uiT .3fTtJ ~ <R"fr 
--~~ 

330 

No 

Yes 

80.00 

WATER REQUIREMENT 5 KLD. 

MSME Certificate Issuance Date 08/04/2024 

l!lll!tll!li{~~~qft~ 

Download 

!No 

i No 

, 
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Declaration by the A.pplicant 
~&RT\3~~1111011 

&1 

; I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and particulars is 

found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .. 

B ~ ~ Cl>«<T ~ ~ \3){R ~ TfQ" fcl<Rur ~ q m:<r ~ I B UfRCfT ~ ~ <ft ~ ~ ~ cnm ~ ~ BX err~ fcrcRur 3ffi(tf ~ TfQ" err lW 
~f{ft!~ctHDI ~tf.lm" ~ \iff.:l" ti'tTlT it<Tr" 

I Agreefll fl(itid ~ 
Note Ale 

• Separate application forms should be used for registration of each individual well. 

The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction I 

alteration shall be duly authenticated. 

In case any of the particulars/information is found to be incorrect at any stage of verification I scrutiny, the application is liable for rejection. 

• In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is 
liable for cancellation. 

• Please write 'N.A.' against those items which are not applicable. 

Please attach the following documents along with the application: 
• (a) Document showing proof of ownership of land; 

(b) Photocopy of Aadhaar card I voter ID I ration card I any other proof of identification. 

• (c) Map showing location of the existing well, the command i!re a·and the existing wells which have been refer red to in item no.2(a), (b)and(c). 
• (d) Affidavit referred to in item no. 7(e) · 

• The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case. 
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Transaction Details : 

Payment Reference No./Order No.: UP01525040513384574 

. Status : . SUCCESS 

! Transaction Amount : · 5000 

· Transaction 10 : ·: 250405223905241 

; Transaction Date and Time : · 2025-04-05 13:39:29 

Entrepreneur 10 : UPSWP200790071 

• Unit 10 : UPSWP200790071 01 

250405223905241 
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31/05/2025, 14:47 about: blank 

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 3 (B) 

[See Rule 8(2)] 

Certificate of Registration of User for Abstraction of Ground Wate-r 
{UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

Registration No.: 202504000171 

RAJENDRA KAUSHIK 

DIRECTOR 

KHASARANO. 1041, VILLAGE SALARPUR, MEERANPUR 

ROAD 

Address of the Applicant Near Durga Mandir, Durgapuri, Khatauli 

• Date of Submission 05/04/2025 

: Location Particulars 

District Muzaffar Nagar 
'··· ., .. 

; Plot No./Khasra No. KHASARA NO. 1041 

: Ward No./Holding No. 

Particular of the Existing Well.and Pumping Device 

Date of 0110112025 
• Construction/Sinking of 
• the Well 

Type of Well Tube Well/Boring 

Purpose of well Industrial 

Submersible 

Electric Motor 

: Date of Energlzation (In Case of Electric Pump) 

about: blank 

Company Name 
;j;q;:fi ctiT Of1lJ 

Authorization Letter 

'R'TRrclm' tr.f 

Application No. 

Specimen Signature 

Block 

- SHRIJEE 
; RECLAIMING 
• MILLS PRIVATE 
LIMITED 

; Download 

- MZFN0425RIN0175 

JANSATH 

: Municipality/Corporation • No 

· Depth of the Well (In 
meter) 

Assembly Size(For Tube 

Well) 

H.P. of the Pump· 

Rate of Withdrawal 
(m3/hr.) 

. 01/01/2025 

NA 

. 80.00 
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31/05/2025, 14:4 7 about: blank 

This certificate of registration is issued on the basis of the information· furnished by the applicant subject to the conditions stated overleaf. 
Conditions · · 

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record 

rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been 
extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the 

recorded rate from water meters. 

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards 

or any other reasons, if the situation so demands. 

3. In case of any change of ownership of the existing well, fresh registration has to be obtained. 

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shalr be made 

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this 
registration. . 

.5. In cas.e, any ef tho pnrttt;uiiH•· /lnforinatl~n furnish~d by the applicani in his a~pllcatlon fo.r issuance of this registration Is found to be 

Incorrect during verification at any subsequent stage, this registration is liable for cancellation. 
6. Construction of piezometers and Installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone 

·tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall 

be made available to this office on monthly basis. 
7. Guidelines for Installation of Piezometers and their Monitoring 

Piezometer is a borewell ltubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level 

measuring equipment. It Is also used to take water sample tor water quality testing whenever needed. General guidelines for installation 
of piezometers are as follows: 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground 

water is being withdrawn. The diameter of the piezometer should be about 4" to 6" .. 

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, 

more than one piezometers are installed the second piezometer should monito.r the shallow ground water regime. It will facilitate 
shallow as well as deeper ground water aquifer monitoring. 

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as l?er below table: 

Monitlrlng Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 

Manual DWLR with Telemetry 

< 10 0 0 0 

2 11 -50 0 

3 50-500 0 

4 > 500 2 0 2 

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement 

should be given in meter upto two decimal. 
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder 

(DWLR) with telemetry system should be used for accuracy. 

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been 

stopped for about four to six hours. 

o All the details regarding coordinates. reduced level (with respect to mean level), depth, zono taped and assembly lowered should 

be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, 

and for its validation. 
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon 

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to 

the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. 
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well 

number. depth and zone tapped of piezometer/tube well for standard referencing and identification. 

o Any other site specific requirement regarding safely and access for measurement may be taken care of. 
8. Any other condition(s) that may be Imposed by the District Ground Water Management Council. 

Date :31/05/2025 

Place:Muzaffar Nagar 

This certificate is electronically generated and does not require digital signature 
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. UPPCB 

UTTAR PRADESH POLLUTION CONTROL BOARD 

FORMl 
[See Rules 6(1)] 

Application required for grant/renewal of authorisation for generation or collection or storage or 

transport or reception or recycling or reuse or recovery or pre-processing or co-processing or 

utilisation or treatment or disposal of hazardous and other waste 

1. 
(a) 

(b) 

'(c) 

(d) 

2. 

Part A: General( to be tiiled by all) 

Name and address ofthe unit and location offaCility: SHRI JEE RECLAIMING MILLS PVT 
LTD 
5th Km.1Vfeerapur Road, Vill. Salarpur, 
Tehsil Jansath, MUZAFFAR 
NAGAR,251314 

Name of the Occupier of the facility or operator of RAJENDRA KAUSHIK/Director 
disposal facility with designation,Tel,Fax and e-mail: /9058133215/vikaskaushik9058@gmail.co 

m 

Authorisation required for(Please tick mark appropriate Gerteration,Storage, Transportation,Disposal 
activity oractivities:) · .. 

In case of renewal of authorization previous 
authorization numbers and dates and provide copies of 
annual returns oflast three including the compliance 
reports with respect to the conditions of Prior 
Environmental Clearance, wherever applicable:) 

Nature and quantity of Hazardous waste handled in T/Annum(or) KL/Annum 

----This is computer generated application ----

1 https://upocmms.nic.in/- (UPPCB) 

1768



Name of Name of Quantity Waste Waste Waste Source Physical Quantity Quantity 
Process Hazardo Type Storage Disposal of status stored at accumul 

us Waste generatio anytime ated as 
(Categor nof on 31st 

yNo) waste March 

Industrial Used or .300 Recyclab Filled In U.P. Arising Oily .100 KL OKL 
operations spent oil KL/Ann le Plastic Waste During 
using urn Barrel/ Manage Process 
mineral or Dn1m ment 
synthetic oil Project 
as lubricant (A 
in hydraulic Division 
systems or OfRe 
other Sustaina 
applications bility 

Limited) 
Plot No. 
672 On 

I NH-2, 
Sikandra 
Road, . 

Village~ 
Kumbhi, 
Teh: 
Akbarpu 
r, Distt: 
Kanpur 
De hat 
(U.P.)-
209101 

Handling of Contami . 600 Landfill a Filled In U.P . Arising Solid .200 T OT 
hazardous nated T/Annu ble Plastic Waste During 
chemicals cotton m Barrel/ Manage Process 
and wastes rags or Dmm ment And 

other Project Cleaning 
cleaning (A 
materials Division 

OfRe 
Sustaina 
bility 
Limited) 

' Plot No. 
6720n 

. NH-2, 
Sikandra 
Road, 
Village-
Kumbhi, 
Teh: 
Akbarpu 
r, Distt: 
Kanpur 
De hat 
(U.P.)-
209101 

3.(a Year of commissioning and commen.cement of 2014 
) Production? 

(b) Whether the industry works 1 shift/2 shifts/round the one shifts 
clock? 

--"-This is computer generated application----
, 
: · . https://upocmms.nic.in/- (UPPCB) 
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4. Provide copy of the Emergency Response Plan (ERP) Not Attatched 
which should address procedures for.dealing with 
emergency situations (viz. Spillage or release or fire) as 
specified in the guidelines of Central Pollution Control 
Board. Such ERP shall comprise the following, but not 
limited to: 
• Containing and controlling incidents so as to minimise 
the effects and to limitdanger to the persons, 
environment and property; 
• Implementing the measures necessary to protect 
persons and the environment; 
·Description ofthe actions which should be taken to 
control the conditions at events and to limit their 
consequences, including a description of the safety 
equipment .and resources available; 
• Arrangements for training staff in the duties which 
they are expectedto perform; 

. • Arrangements for informing concerned authorities and 
emergency services; and 
• Arrangements for providing assistance with off-site 
mitigatory action. 
To be attached se aratel 

· 5. Provide undertaking or declaration to comply with all Not Attatched 

. 

('!) 

(b) 

(c) 

(d) 

provisions including the scope of submitting bank 
guarantee in the event of spillage, leakage or fire while 
handling the hazardous and other waste 
(To be attached se aratel ) 

Part B: To be filled by hazardous waste generators . 

Products Details 

Product Name Quantity Unit 

RPO (Pyrolysis Oil) 6.0 Metric Tonnes/Day 

Carbon Black 5.0 Metric Tonnes/Day 

Steel Wire 3.0 Metric Tonnes/Day. 

By Products Details 

Raw-Material Name Raw-Material Quantity Unit . 
Waste Tyre 20.0 Metric Tonnes/Day 

Process description including process flow sheet Not Attatched 
indicating Inputs and Outputs (raw materials, 
chemicals, products, by-products,wastes, emissions, 
wastewater etc.) Please·attach separate sheets:) 

Characterstics(waste-wise) and Quantic ofwaste generation per annum: 

----This is computer generated application ---­

https://upocmms.nic.in/- (UPPCB) 
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Schedule Name of Name of Quantity Characte The details If not Details of Details of 
Process Hazardo i"isitics of of utilization utilised . arrangement the 

us Waste each with in the within the s for environment 
(Categor waste plants such plant, transportatio al 

yNo) as Reuse/ provide n to actual safeguards 
Recycling/ . details of users/ TSDF and 
Recovery/R what is done environment 
eprocessing with this al facilities . 

etc waste provided for 
safe 

handling 

Schedule Industria Used or .300 Oily· Only Stoage Only Through Goggels, 
I I spent oil KL/Ann Stotage TSDF GumBoot, 

operatio urn Hand 
ns tising Gloves, 
mineral Mask ETC 
or Provided 
synthetic For Safe 
oil as Handling Of 
lub1icant Hazardous 
in Waste 
hydrauli 
c 
systems 
or other 
applicati. 
ons . 

Schedule Handling Contami .600 Solid Only Stoage Only Through Goggels,· 
1 of nated T/Anmi Storage TSDF GumBoot, 

hazardou cotton m Hand 
s rags or Gloves, 
chemical other Mask ETC 
s arid cleaning Provided 
wastes materials For Safe. 

Handling Of 
Hazardous 
Waste 

--
(e) 

1. 

(i) 

(ii) 

_{iii} 

(iv) 

(v) 

(vi) 

Hazardous and other wastes generated from storage of ,5th Km. Meerapur Road, Viii. Salarpur, 
hazardous chemicals as defined under the Manufacture, Tehsil Jansath, MUZAFFAR . 
·Storage and Import 9fHazardous Chemicals Rules, NAGAR,251314,5th Km. Meerapm Road, 
1989. Vill. Salarpur, Tehsil Jansath, MUZAFFAR 

NAGAR,251314 

Part C: To be filled by Treatment, storage and disposal facility operators 

Provide details of the facility including: 
' 

Location of site with layout m~: 

Safe storage of the waste and storage capacity 

The treatment processes and their capacities 

Secured Landfills 

Incineration, if any 

Leachate Collection and Treatment System 

----This is computer generated application ---­

https://upocmms.riic.in/" (UPPCB) 
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Fire Fighting Systems 
(vii) 

Environmental management plan including monitoring 
(viii 

) 

(ix) Arrangement for transportation of waste from 
generators · 

2. Provide details of Any other activities undertaken at 
the Treatment, storage and disposal facility site. 

3. Attach a Copy of prior Environmental Clearance Not Attatched - . 

Part D: TQ be filled by recyclers or pre-processors or co-processors or users of hazardous or other 

wastes 

1. Nature and quantity of different wastes received per annum from domestic somces oritnported or 
both: 

II Hazardous Wastes Type I Quantity I 
2. Installed capacity as per registration issued by the Not Attatched 

District Industries Centre or any other authorised 
Government agency. Provide co_py: 

3. Provide details of secured storage of wastes including 
the storage capacity 

. 4. Process description including process flow sheet Not Attatched 
indicating equipment details, inputs and outputs (input 
wastes, chemicals, products, by-products, waste 
generated, emissions, waste water, etc.) Attach separate 
sheets: -

5. Provide details of end users of products or by7products 

6. Provide details of pollution control systems such as 
Eff1uent Treatment Plant, scmbbers, etc. including 
mode of disposal ofwaste 

7. Provide details of occupational health and safety 
measures 

8. Has the facility been set up as per Central Pollution 
Control Board.guidelines? If yes, provide a report on 
the compliance with the guidelines: 

. 9. Arrangements for transportation of waste to the facility 

Place: 

Date: 

Enclosures : 
1. CCA Copy (Attached) 

----This is computer generated application---­

https://upocmms.nic.in/- (UPPCB) · 

Source (Domestic/Imported) I 

Signature of the Applicant 

N arne and Designation 
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2. TSDF Agreement (Attached) 

3. Balance Sheet (Attached) 

4. Balance sheet Or CA Certificate (Attached) 

----This is computer generated application ---­

https://upocmms.nic.in/- (UPPCB) 
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Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs~) 

First Party 

SecQnd Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

06-Jun-2Q2Ei Ofi::2E? PM 

NE\NfiviPACQ ($V.){ upf4q32404lKHATAULi/ UP-iviJF 

M37602489s2x 

~;j~NO~f.;' ,~·RIJBHUSH~N: 

RAJENDRAKAUSHIK SO BRIJBHUSHAN 

No~A~RiiJ~ble , · · ;/ ;;. 
·<:::.;·,:i.=>··.<.·.::;:::: 

RAJENPRA KAQ'~~f ..... BRIJBHUSHAN 

1Q9. . > .·· 
(Ohefti.Jndred 9nl' 

. . ·'··.;·.·;.':·.·)'.-

SERVICE AGREEMENT 

This Service Agreement (,Agreement") is made on 7th June 2025 at Kanpur Dehat, Uttar Pradesh, and shall 
be effective retrospectively from 07-06-2025 (hereinafter referred as the "Effective Date") and will remain 
effective for 5 years therefrom. 

BY AND BETWEEN 

M/s Uttar Pradesh Waste Management Project (A Division of Re Sustainability Ltd.) having UPPCB 
CCA No. 157137 /UPPCB/KanpurDehat(UPPCBRO)/CTO/both/KANPUR DEHAT/2022, dated -1st 
October 2022 situated at Village- Kumbhi, Distt.- Kanpur ((Dehat), Uttar Pradesh..: and having its registered 
office at Level 11 B, Aurobindo Galaxy, Hyderabad Knowledge City, Hi tech City Road, Hyderabad-500 081, 
India (hereinafter referred to as "UPWMP/ OPERATOR") and represented by its Authorized Signatory, of 
the FIRST PART (which expression include their successors and assigns, unless such inclusion is 
inconsistent with the context or meaning thereof) 

AND 

Mls. Shrijee Reclaiming Mills Private Limited having their production unit at "5 KM Stone, Meeranpur 
Road, Jansath, Muzaffarnagar, Uttar Pradesh, 251314" (hereinafter referred to as "GENERA TOR") 
SECOND PART (which expression include their successors and assigns, unless such inclusion is 
inconsistent with the context or meaning thereof). 

The UPWMP and GENERA TOR hereinafter individually referred to as "PARTY" and collectively as 
"PARTIES". 

Statutory Alert: \ 

~ -l~~ ~;~t~;:~~t;~·~;_:~ ~~\ 1f~~~ ;~~-~;l~ ~~~ri~i:~.~~~~nr:~;~~ t~,~~~~i~~(~1:a·~~;;;~~;;~~~~~i5!b~~r~r;(~~-~~bi:~J~~2 ~~·~~~~~:;;,pit~~~~:~~/~PP of St ~K Hr-otrecto 
2 ThB ~:;r:u": ..... 1! dlf:"f.:k!r.g lhB Jegn:rnar..y is. o:1 Hie u.1ers of the cett!f;ca!e 
·s. in (.dSP r/ any rJ:v.!·cp.Jnc·/ pl~asP inf~)Hr: lh~'; ;..>;:n~·h'!tr..':lt At.:tiK':·:ty 
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WHEREAS 

A. UPWMP has set up an engineered commqn facility to treat, store and dispose off Hazardous Waste 
f\_s per the guidelines under ".lfazardous & Other ~vaste 0-\fanagement and T;ansboundary 
movement) Rules- 2016" with authorization by UP Pollution Control Board. 

B. GENERATOR desires to get their Hazardous Waste, being generated at their production unit 
mentioned above as per their UP Pollution Control Board Authorization to be Collected, 
Transported, Treated, Stored and Disposed off, by utilizing the services of the UPWMP. Copy of 
Authorization is part ofthisAgreement. 

NOW THEREFORE THOSE PRESENT WITNESSETH AND IT IS HEREBY DECLARED AND 
AGREED BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS: 

01~ The Scope of service to be provided by the UPWMP is limited to Transport, Treat, Store and 
Dispose Hazardous Waste ofthe GENERATOR. 

02. UPWMP shall dispose the Waste as per the mandate given to UPWMP, as it is a Common Facility 
catering to diverse Wastes. UPWMP shall follow Ministry of Environment & Forests, Central 
Pollution Control Board, UP Pollution Control Board specified rules & guidelines, along with 
future amendments, and adopting latest disposal technologies. 

03. UPWMP hereby confirms that GENERA TOR is a registered Member of UPWMP and also is in 
receipt of an amount of Rs.20,000/- (Rs. Twenty Thousand only) towards Membership 
Registration Fees as per the criteria mentioned in Aiinexure-A, Item no. 01. which is non­
refundable, non-adustable, non-interest bearing amount. 

04. The Membership No. on the Certificate and as registered with UPWMP is UPWMP-KNP- HzW­
CHW-TSDF -2551. 

05. GENERA TOR has mandatory obligation to provide the entire process details which leads to 
generation of Hazardous Waste to UPWMP for the purpose of determining the Waste 
Characteristics and to decide parameters for comprehensive analysis, as well as its final pathway 
oftreatment, storage and disposal ofthe wastes 

06. GENERATOR. has mandatory obligation to declare Hazardous Waste Quantities on 
annual/monthly basis "Hazardous & Other waste (Management and Transboundary movement) 
Rules- 2016 and any amendment thereof' and confirm to a set scheduleofwaste disposal to 
UPWMP facility as per the declaration format in Annexure-A. Failure to/provide this information 
at the time of agreement or within 30 days from date of signing, shall nullify the agreement terms 
and conditions. 

07. The registered GENERA TOR obligations for utilizing the facility are: 

i) Provide details, in case a waste is classified as explosive /inflammable in nature, the fact has 
to informed to UPWMP .Detailed information on its characteristics and safe handling 
practices shall be furnished in advance to UPWMP .In case of any explosion /fire accident 
arising during Collection of Waste the Generator is solely responsible, in case information 
as required is not furnished by the Generator. 

For M/s. Shri Jee Reclaiming Mil~ Pvt. ltd . 
K_~ Page2ofl0 
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ii) Provide details of Waste in the Manifest form (Form 10- as per "Hazardous & Other waste 
(Management and Transboundary movement) Rules- 2016". provided by UPWMP at cost) 
and a TREM card (Form 08 - as per "Hazardous waste (Management, Handling and 
Trans boundary movement) Rules - 2016" provided by UPWMP at cost to the transporter of 
the Waste . 

. iii) Provide comprehensive analysis of Waste on parameters identified in Annexure-A Item no. 
08 and also other parameters as could be applicable based on the material characteristics I 
process. UPWMP shall also analyze the Waste for finger print analysis. The parameters for 
comprehensive and finger print analysis are provided in Annexure-A Item no. 08 & 09. In 
the event there are differences in the analysis results, the GENERATOR may send their 
samples to a mutually agreed third party at their own cost. Fresh Comprehensive analysis 
reports shall be provided by GENERATOR in one or more of the following occasions there 
is a discrepancy between Comprehensive Analysis and Finger Print Analysis the findings 
will be reported to UPPCB also. 

a) There is a change in waste characteristics 

b) There is a change in manufacturing process 

c) There is a change in product mix/ raw material mix 

d) An otherwise known reason for change in waste quantities and characteristics and/ 
or 

e) 2 Years whichever is earlier 

08. The Comprehensive Analysis report shall be used to determine the Disposal Pathway based on the 
Waste Characteristics & as per MoEFCC, CPCB and UP PCB iules and guidelines issued from 
time to time. Disposal Pathway shall be mutually agreed between GENERA TOR & UPWMP and 
shall form the basis for disposal I USER charges. The base charges are as defined in this agreement · 
in Annexure-A- Item 02. 

09. The Charges for Collection, Treatment, Storage, Disposal facility. (herein after called as USER 
CHARGES) will be applicable to GENERATOR as per Annexure-A- Item No. 02, Item No. 03 
& 04. All the Charges are exclusive of taxes including GST, duties, cess, tolls etc. and shall be 
borne by the Generator only. 

10. User Charges are subject to Annual Revision also on the basis inflation I escalation of fuel costs, 
on major price escalations viz., Power Tariff, Change_ in Disposal Technologies I Method, Wage 
Hike or wholesale price index or otherwise . 

11. The main modes of disposal shall be direct landfill, stabilization followed by landfill, direct 
incineration, and incineration after treatment of Waste etc. The modes of disposal are dependent 
on the Waste characteristics. 

12. The UPWMP on receipt of information from the GENERA TOR, will plan and schedule collection 
ofthe Waste from the GENERATOR premises. Safety of community (humans, flora, and fauna) 
during Collection is prime and thus safety information will have to be provided by the 
GENERATOR in (Form 09), Waste Collection Manifest (Form 10) and TREM Card (Form 
08) for every Waste type as per "Hazardous waste (Management, Handling and Transboundary 
movement) Rules - 2016". In the event of false information to UPWMP of any nature, all 
associated direct and indirect liabilities are the responsibility ofthe GENERATOR. 

13. In case a Waste is classified as explosive in nature, the fact has to be informed to UPWMP. 
Detailed information on its characteristics and safe handling practices shall be furnished in 
advance to the UPWMP. In case no information is provided, or information is held back arid in 
the event of any explosion or accident during Collection and during handling at UPWMP site the 
GENERATOR is solely responsible for all associated direct and indirect liabilities. 

For M/s. Shri Jee Reclaiming Mills Pvt. Ltc 

~~irecto 
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14. In case, for any reason, ifUPWMP vehicle is sent back to the UPWMP without giving the Waste, 
even after being requisitioned by the GENERA TOR, the GENERA TOR has to pay the Collection 
CHARGES for that trip as mentioned under Annexure-A Item 03 for the full capacity load of 
vehicle. 

15. GENERATOR is respo11sible to segregate/store/accumulate/fill/load the Hazardous Waste in the 
container provided by UPWMP in a sanitary manner and so also, the container area should be 
accessible to the UPWMP vehicle, to come and collect the Container. The Transporter reserves 
the right to reject collection of Hazardous Waste spilled over the ground and Container whose 
exteriors are soiled by Hazardous Waste spillage. 

16. The GENERA TOR has to pay a fixed amount to UPWMP as minimum yearly service commitment 
charges every year for the purpose of utilization ofUPWMP services as per the charges mentioned 
in Annexure-A Item-06. This amount shall be payable within 30 days from the date of Signing of 
this Agreement and shall be adjusted against every month User Charges invoices. In the event, for 
whatsoever reason, the GENERATOR is unable to utilize the facility services for a particular 
month/period, the UPWMP shall forfeit the amount that is unutilized in that calendar year. 

17. The monthly User Charges invoice will be sent to the GENERA TOR on or before 51h of every 
succeeding month and the bill amount shall be paid within 1 0 days of submission of bill. 

18. The payments delayed beyond the period stipulated vide (17) above, interest shall be levied at the 
rate of 2.5% per month for the outstanding amount. If the outstanding amount has not been paid 
during the month, UPWMP reserves the right to refuse to extend the facility"s services to the 
GENERATOR. 

19. UPWMP reserves the right to tenninate the Membership and agreement in the event 
GENERA TOR fails/refuses to pay the bills/dues within three months of raising the bill. Otherwis~ 
penal interest will impose 30 % per annum. 

20. Wastes which require alternate destruction technologies like reuse/ recycle etc. and if such 
technology exists at the facility, may be treated upon request by the GENERATOR. However, the 
prices for such treatment techniques shall be determined by the UPWMP on a case to case basis 
purely based on their characteristics. 

21. Notwithstanding anything else contained herein, neither PARTY hereto shall be liable for damages 
or to have this AGREEMENT tenninated for any delay or default in the perfonnance of such 
PARTY hereunder if such delay or default in perfonnance derives from conditions beyond the 
reasonable control of such PARTY, including but not limited to, acts of God, strikes, fires, floods, 
'extreme di-ought, shortage of supply, riots, work stoppages, embargoes, governmental actions or 
damage to the plant or facility or any cause unavoidable or beyond the control of either party 
including any arbitrary ruling by the Government prohibiting the handling of the Waste or 
continuing domestic or international problems such as wars or insurrections. 

22. This Agreement shall be deemed to represent the entire Agreement betwee11 the parties hereto 
regarding the subject matter hereof and shall supersede, cancel and replace any and all prior 
agreements or arrangements, if any, in this behalf, by and between the parties hereto. 

23. Nothing contained herein shall be deemed to constitute a partnership, joint venture or agency by 
and between the parties hereto. 

24. This Agreement may be modified or amended only by writing, duly executed by or on behalf of 
the parties hereto. 

25. Any tenns and conditions of this Agreement may be waived at any time by the party that is entitled 
to the benefit thereof. Such waiver must be in writing and must be executed by an authorized 
officer of such party. A waiver on one occasion will not be deemed to be a waiver ofthe same or 
any other breach or non-fulfillment on a future occasion. 

. .. 

for ws. Shri Jee Reclaiming Mil~ Pvt. Ltd 
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26. In the event that any provisions of this Agreement is held to be illegal, invalid or unenforceable 
under any present or future law such provisions shall be deemed terminable and the remaining 
parts & provisions of this Agreement shall remain in full force & effect. 

27. Either party shall have the right to terminate the agreement in the event of violation/default of any 
ofthe terms and conditions as agreed upon in this agreement upon giving 30 days written notice 
to the other party. 

28. Any dispute arising on any clause or clauses of this agreement and the contents of the Annexure­
A, hereto between the GENERATOR and UPWMP shall be referred to Arbitration. The 
Arbitration shall be governed by and conducted in accordance with the provisions of the 
Arbitration and Conciliation Act, 1996 or as amended. The arbitration proceedings shall be 
conducted in English and the Arbitration shall take place at Kanpur. The arbitral award shall be 
final and binding upon both parties. The costs arising out of Arbitration shall be borne by the 
parties equally. 

29. UPWMP and the GENERA TOR mutually agree that the Courts of Kanpur in Uttar Pradesh shall 
have the exclusive jurisdiction over all the disputes arising out of this Agreement. 

30. The GENERA TOR agrees and undertakes to indemnify and keep harmless the UPWMP and vice 
versa, its directors, officers, employees, agent and subcontractors from and against any losses, 
demand, claim, suit, damage, liability (including any fines, governmental penalty, sanctions and 
legal costs), cost/expense, settlement suffered or incurred by the UPWMP, its director, officers, 
employees, agents, servants or third parties on account of or arising from: 

a) The Waste supplied by or collected from the Generator in case of any mismatch of waste 
from TREM card or finger prints; and any non-disclosure or wrong disclosure of any 
information as to the characteristic of waste, or 

b) Any civil or criminal proceedings or liability under any law for any unlawful dumping of 
untreated wastes by the waste Generator either at the project site of UPWMP or anywhere 
else. 

c) If applicable taxes, cess, duties, toll etc. are not borne an~ paid by Generator to the 
UPWMP and concerned authorities wherever applicable within the stipulated time limit. 

31. The UPWMP agrees and undertakes to indemnify and keep harmless the GENERA TOR, its 
directors, officers, employees, agent and subcontractors from and against any losses, demand, 
claim, suit, damage, liability (including any fmes, governmental penalty, sanctions and legal 
costs), cost/expense, settlement suffered or incurred by the GENERATOR, its director, officers, 
employees, agents, servants or third parties on account of or arising from: 

a) The willful misconduct and/or gross negligence of the UPWMP (or any of its 
directors, officers, or employees) in performing its/their obligations under this 
Agreement; 

b) Failure ofUPWMP to comply with any and all applicable laws in performance of its 
obligations under this Agreement. 

c) If taxes, cess, duties, toll etc. borne & paid by the GENERA TOR to the UPWMP 
wherever applicable are not deposited to the concerned authorities within the 
stipulated time limit. 

For Ws. Shri Jee Reclaiming Mills Pvt. Ltd 

~:r;recror 
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For Uttar Pradesh Waste Management Project 
(A Division of Re Sustainability Ltd.) 

Authorized Signatory 

Witness: 

Witness: 

Name: 
Company/Occupation: Re Sustainability Ltd; 
Designation: 

Name: 
Company/Occupation: Re Sustainability Ltd; 
Designation: 

For M/s • Shrijee Reclaiming Mills Private Limited 

(AUTHORISED SIGNATORY) 
GENERA TOR, THE SECOND PART. 

Witness: Name: ~ 
Company/Occupation: ____ _ 
Designation: _______ _ 

Witness: Name: \1 L ~As 1« f.l 11!. J-J r K 
Company/Occupation: ____ _ 
Designation: _______ _ 

.EJW..:- ANNEXUBE-A 

36 

Sign: 

Sign: 

Sigrt 

Sign: 

For M/s. Shr Jee Reclaiming Mills Pvt. Ltd 

~0 
Page 6 of tO 
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ANNEXURE-A 

Common Hazardous Waste Treatment Storage & Disposai Faciiity 

01) MEMBERSHIP REGJSWATJON FEE I DEPOSIT; 

The lifetime deposit has to be paid by the GENERATOR, as is commonly applicable, is set-out in the 
following matrix, to help you understand and determine the payable amount as applicable. 

Capital Investment of Industry [Rs.] Deposited [Rs.] 
( On Gross Block, without depreciation) 

< 1 Crore 5,000-50,000 

1-5 Crore 1, 50,000 
5-10 Crore 3, 00,000 
10-50 Crore 7, 50,000 
50-100 Crore 10,00,000 
100- 200 Crore 15,00,000 

>200 Crore 20,00,000 

2) User Chames; 

The GENERATOR shall pay the following applicable User Charges based on the Waste Types. 

3,) Disposal Chaws; 

a) Disposal Charges for ETP Sludge: Rs.2650 per MT 
b) Handling & Re handling : Rs.300 per MT 
c) Transportation Charges: Rs.4250 per MT 

4) Project Escrow Fund Chames- WEFCJ -

A charge PEFC of@ 5% on the User Charges shall be applicable and levied on the actual waste quantities 
and applicable user charges. PEFC charges are only applicable for Landfill Waste. This ~harge is towards 
Escrow Account for any emergency remediation post closure period management ofTSDF. 

a) GST @18% applicable as per government rules & norms. 

5) C(mtajper Hapdlipg Charges; [Optional, applicable when Services are utilized] 

For Ws. Shn Jee Re~i~n: ~~lls~t. Ltd 

~irecto' 
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3& 
a) Co,.tajper Hapdlin2 Cbaqses: 

The GENERATOR shall pay for Handling Charges to Re Sustainability as follows for 
utilizing the Material Handling Equipment. 
For HookJiftJCrane Operations: Rs. 250/- per MT 

For Waste transported by GENERATOR, Handling (Unloading) Charges shall be Rs. 200/- per 
MT, if not transported by a Dumper/Tipper, otherwise Rs.250/MT shall be applicable 

6) Mjpjmum Yearly Service Cbar2es: 

The GENERA TOR has to pay as applicable minimum Yearly service charges. This amount shall be paid on 
yearly basis. This amount shall be adjusted against User Charges invoices in a calendar period of one year. 
In the event, for whatsoever reason, the GENERA TOR is unable to utilize the facility services for a particular 
period, the GENERATOR shall forfeit the amount that is unutilized in that calendar year. 

• For SSI- Rs.9000/- per Annum, For MSI- Rs.l2000/- per Annum, & For LSI- Rs.l8000/­
per Annum 

• Minimum billing of Rs.4000 per Manifest will be charged during the invoice raised. 

Note: SSI: Small Scale Industry, MSI: Medium Scale Industry and LSI: Large Scale Industry 

7) Truck Deteptjop Chaw;es: 

Maximum time of Three hours is allowed for the truck to be detained at the GENERA TOR premises from 
the time of reporting to their Security Gate. In the event this period is exceeded then Rs.500/- per hour shall 
be charged as detention charges unless it is mutually agreed and accepted between both parties in writing. 

•!• Terms & Copdjtiops;-
• This membership is valid as long as the user industry is in good standing with the CHWTSDF and 

has continued valid authorization from UPPCB. 
• This CHW-'"(SDF shall accept only hazardous wastes as classified in HW Rules for disposal and 

shall not accept radioactive wastes, Municipal wastes, Bio-Medical waste .... 
• Acceptance of wastes is dependent on the fulfillment of regulatory and statutory guidelines for 

operations ofCHWTSDF issued from time to time. 
• Pathway of disposal of wastes and its price shall be decided based on the guidelines issued from 

time to time by regulatory authorities and shall be at the discretion ofCHWTSDJ< 

3) Ljst of Parameters has to be Apa!yze:-

Al Parameters apalyzed for Comnrebepsjye apalysjs of WASTE:-

1) Physical State 19)Lead (WL T) 37)Benzene 55)Methoxychlor 
2)Color 20)Cadmium (Total) 38)Chloro Benzene 56)Pentachlorphenol 
3)Texture 2l)Cadmium (WLT) 39)Cresols 57)Toxaphene 

4 )Bulk Density 22)Total Chromium 
40)1,4- DichloroBenzene 

58)2,4,5 - Tri 
(Total) Chlorophenol 

5)pH at 28.6°C 23)Chromium (WLT) 41)1,2- Dichloro Ethane 
59)2,4,6-
Trichlorophenol 

For Ws. Shri Jee Reclaiming Mills Pvt. Ltd 
~ Page8of10 
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..3.9 

6)Paint Filter Liquid 24)Hexavalent Chromium 
42)Pyridine 60)2,4,5 - TP (Silvex) 

Test (Total) 

7)Loss on Drying at 25)Hexavalent Chromium 
6l)Vinyl Chloride 

105°C (WLT) 
43)Ethyl Methyl Ketone 

8)Loss on Ignition at 
26)Nickel (Total) 44 )Nitro Benzene 62)2,4-D 

550°C (Dry Basis) 

9)Calorific Value 27)Nickel (WL T) 
45)Tetrachloro Ethylene 

63)Chlordane 

1 O)Flash Point 28)Zinc (Total) 46)Trichloro Ethylene 
64)Ammonia as N 
(WLT) 

II )Reactive Cyanide 29)Zinc (WL T) 47)1,1- Dichloroethlene 
65)Nitrate Nitrogen as 
N(WLT) 

12)Reactive Sulfide 30)Manganese {Total) 48)2,4- Dinitrotoluene 
66)Total Phenols 
{WLT) 

13)Water Soluble 
31)Manganese (WLT) 49)Endrin 

67)Fluoride as F-
Organic (WLT) 

14)Water Soluble 50)Hetachlor (and its 
68)Total Fluoride as 

inorganic 
32)Arsenic as As (WL T) epaoxide) 

F-

15)Water soluble halides 
33)Copper (Toatl) 51 )Hexachlorobenzene 

69)Total Chlorides as 
(as cl-) cl-
16)Total Cynides 34 )Copper (WLT) 52)Hexachlorobutadiene 

70)Total Sulphates as 
17)Extractable Organics 35)Chloroform 53 )Hexachloroethane 
l8)Lead {Total) 36)Carbon Tetra 54)Lindane 

s 

A) Parameters to be apalyzesl for Fjpger Pript apalysjs of WASTE:-

1) Physical State 5) pH at 28.6°C 9)Calorific Value 

2)Color 6)Paint Filter Liquid Test IO)Flash Point 13) Other critical 

3)Texture 7)Loss on Drying at 11 )Reactive Cyanide 
parameters 

l05°C 
4 )Bulk Density 8)Loss on Ignition at 12)Reactive Sulfide 

550°C (Dry Basis) 

lQ) Taxes I Leyjes:- All Government I Municipal/ Panchayat Taxes I Duties/ Levies/ Octroi I Tolls etc, as 
applicable from time to time, will be borne and payable by GENERATOR. 

ForMA Shr Jee Reclaiming Mills Pvt. Ltd 

~. 
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40 

DECLARATION 

We, M/s. Sbrijee Reclaiming Mills Private Limited declare that based on our industry pmduction and om 
annual projections we shall be disposing the following Hazardous Waste types to UPWMP. (Addl sheets 
could be used for multiple waste types) 

• The Avg. Yearly generation of Hazardous Waste is expected as follows. 

1. Avg. MT per year of type of Hazardous WASTE 

2. Avg. MT per year of type of Hazardous WASTE 

3. Avg. MT per year of type of Hazardous WASTE 

• The Avg. monthly generation of Hazardous Waste is expected as follows . 

1. Avg. MT per month of type of Hazardous WASTE. 

2. Avg. MT per month of type of Hazardous WASTE. 

3. Avg. MT per month of type of Hazardous WASTE 

• The Total accumulated/stored/buried in pits Hazardous Waste from the period of ______ is 
approximately as follows which is being sent to disposal at UPWMP. 

1. Approx. ____ MT of ______ type of Hazardous WASTE. 

2. Approx. MT of type of Hazardous WASTE. 

3. Approx. MT of type of Hazardous WASTE. 

' FOR M/s. Shrijee Reclaiming Mills Private Limited 

(AUTHORISED SIGNATORY) GENERATOR, THE SECOND PART 

for Ws. lhr Jee Reclaimifl!~ 
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Uttar Pradesh Pollutioit. Control Hoard 41 
13uilcliilg. No TC-12V Vibhuti Kha1;d, Gomti Nagar, Lucknow-2200 I 0 

l'illlllc:052~-1720X2H.2720X.11, l·'ax:0522-2720764, Enwil: inlb@uppcb.in. Website: WIVw.uppd).n>m 

Category : ORANGE Applk:Jtion ld : 32238233 

24 I 892/U PPCB/i\1uzaffarNagn r(U PPCBRO)/CTO/both/MlJZA Fh\ ~~NAG Date: I 0/06/202::; .. 
AH./2025 . 

·To, 

JVI/s 

SHIH .II<:E H.I(CLAIMii\G IVIILLS PVT LTD 

. 5th Kni. iVlecrnpur Road, Viii. Salarpm-, Tch:·;il .!~~~~~;:~ih, l\iU'l>HT,\!~ r~AGAR.25lJH 

. . . . . . 

Consol!rLltcd Consent to Op(.•rate :md Authorisation hereinafter referred to as the CCA (Consolidalcd 

('~nstot 8: \Wihorization) (Fn.•sh) under Section-2S·of the Water (Prevention & Control of P(illuti~)!l) 

Act. !974 ·:wd unde1~ S•.:ction-2! ~~fiiH~.Air (Prcvcnl'ion & Cont:rol ofPoilution) Aet, 1981 

CC;\ ·:s hereby granted to SHIH JEI·: HECL;\l.\HNC ~diLLS P\'l' LTD lo.catccl at Slh 1\m. r\lecr:,!p:.r.r 

U~~<~tl, Yill. S:darpur. Tchsil .Jansath, IVIUZ.AFFAH NAGAI{,251J 14. subject to tlh~ pruvisiuns ul· i!;,,. 
\Y:!.Itt ;\t·t, \irAn and tl·H~ orders that may be rnade further nnd subject to following lerms and con.li1i.>n:. 

':.t'·: <. ( :\ S!ll<l H~l·: RECL/\lMINCi MILLS l'VT L~J'D granted for the period from W/06/:?.0::~~ !1\. 

3i ';\)/202 ·,; :uld v~1iid t'or nranufa~:luring eii' foll<'>wing producls. 

, .... _ ..... ,. ,_,_,.,,,.,, __ , __ .......... ,_,_,,, .......... _ ..... ·-., ......... ___ ,. __ .. __ ,_._, ....... ,_ ..... - ... __ ---... -............ --.. - .. _ .. _·-·--....... -- 1 

jS ;Product jQu)JJJtirv Unit . 

~~~)--=l!:~~~~b~~i.~;~(-2~-- ~ ---.:~--.-~- ·t(~~()' --~--~--~~==-~== M~;,:~::-_i:~~~~~~;zJ)_ay _ ./ 
:2 Carbon !3!ad: 15.0 · Metric !'onJH'S!D<tv r- ---·----------- ----------' -- -·--- -------- ----------··-
1l ___ .S..t~GLYY.l!:~-- _ --· _________ _[ :l_Q ___ ________ __L[\'l~cJri c_ T~) J~.~~s.:.& D_~, X. I 

' . . 
=~. Con.dilildl\ lllHlcr V\iater(PtY\'CIIt'ion :Hid Control or Pollution). \d -·! 97; .. j as :iOH'Lckd :-

(;l The (\jfy quantity of effluent discharge: (I<LD) :-

- . ·- -- . ---,----- ----- ,. ._ .. ----.----- ______ ] __ , ..... _ ------------- --- .. -·- l -- . -- . ·- ---- . ---1 

\ ___ l!~ind_n_f_!•:mw~·EL_ j __ ~~~~a~~~!_i vO~l-=D)__ Treatment faci~i_!Y. -!- J~_!sr_!~~!!g_~J~!!J'!L .. _.j 

I Donli'Stic I 0.7 Sentic Tank / Dr:dn I \ . --- - --- -- -------- -· t- ---- ------------------ ------- ---- _::.:..=..l-:.__ __________ ,_ ---- -- ---- -·----. - - I 

•
1
· lqdnstrial 1 0.0 f ETP I Oil ci'sniainiJw ' 

I • r ~., I 

: 1 ! ":1tc1~ s~,all be i 
. . / I treated IIJrougll 1 

ETP of' 5 I<I.D and I 
[ treated w:Her- shall: 
i he used in · 

: 
1 

. . i Gnrdenin1~ in . , 
L., ..... ·-·· -----·---c._ .. __ ,,. __ ,.l. ____ .. ----·------- ~----.. _ _[_ ____________ , ____________ , ___ j_i~!5I_~!S_(!~X_PI:~·~~)lS\~S_i . 

~ii) Trade 1·~f1·h1cnt Treatment and Di:-qJll~~~ll :.-The :~pplicanl slwll operate k!llJ;:.~nl Tn;[\ltnc:ll l'l.<il'• ccw: l':i; '·'- · 

Clfpr'imdry/::;ci;ondary and tcr:iary tremrncnt a~: is rcqt~ir<:d with reference to inl1t:cnt qilantity ~i!HI ';":iili: 

ln case of stoppage of function in?. ofETP, P.rcldlletiun has to be stopped immediately ;lllcl th:s JSIYl>: i!;l ;.> 

. tv~ illlimakd by i~Jx/phon~/l;rnail v. itl1 a report i11 !.his n~wtrd to be dispatched i 1111 ncdi~1!cly. 

(iii) 'fh:; trcalcd cfllucnl shall be~ rccyGicd to lhc 1i1nximu1n extent and should be rclls.cd -..v1tnin ;!),, !1~\!i!l:: .-.. 

for garcknir:g ct1.:. Qunliry of rile tr~;n~cd cflluent sl1:li! meet to lhc fol!owi11g gcnn<li :md :;pccifit,: s!:l.JHbn' 
' 1 M:I.,:IJy SloiP"!•'.I l'.·l 

~J!y;·_~·~Sll · i :/' ~>iU;\1\ :·:~;~:~>·~~~~'~' 1,:~:· ,·'·, ._;, 

,-,·: .. 

f.-: 

··' .. 

. ':. 

···· ... 
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'46Z; 
;:;:;cribed under Environment(Protcction) R.uJcs, :1986 and applicable to the unit from timc~to-timc :~ 

lndu~trial Efilucnt Quality s·~andard · 

._L ___ s_.N....,"~ __ o_. ----'-----'-'-'"'"' .. ·~•· ·. ·~:=p"""~•-•a"'"'m_· .-'-ct_c_r ___ :_,_l_~~·-S_ta_n_d_a-"-•·_d __ ____.l 

( iv) Scwrige Treatment .and Disposal :- The· applicant shall provi<;lc comprehensive STP as is required with 

· reference to influent quantity and qu8lity.lr1 Ca~c' of stoppage offlinctioning of STP, production has to be 

.stopped immediately and this Board has w be incim<1ted by fax/phone/email with arcport in this regard to be. 

dispatched immediately. . . .. ... .. . . .. . . . 
. ( v) The. treated· sewage shall be reused ilt'ig~rqening as far as possible. The STP shall .be i11aii1tained 

· .·... continuously so as. to achieve the quality~ofih6 treated sewage to the following standards .. 

:····· ·' 

.":.··. 

.... ·· .. :.:·. 

. ·. ' ~ 

. [~t'i<~_;· _· ··· ~Jian1meters --'---'-'------'---1 S_t'-'-a-~l_d_a""'-rd'--.s'--· --------·~ 
3. Conditioiis umlcr Air (Prevention ancJ Control ol'Puilution) Act-1981 as amended :.,. 

i) The applicant shall usc following fupJ<lnc}.Ig~_tgU· <i comprehensive control system consisting of control 

cquiprncrit as required with Tcfcrencc;to g~ItCfation of emissions and operate and mainta,in the same 

·.continuously so as to achieve the level pf pollutants' t.o the follo_wing .. st~ndards. 

Air Pollution Source Dctnils, 

r-:-----· -- .. 
. 'fyp,e offu,cl · Stack no Control Heightof· S No. Air 

Pollution 
, . . ··Y·· .•. ,. .. 

Device Stack 
So.ur~e . ·, 

1 Heqtjog tsHs.&····.· .. · 011 02. · Particulate · Separate 
Furnace Gas_2oo ·.·· Matter . 1 ·-Stack 30 M. 

I 
(Reactor)· Ltr./Day high from 
02 Nos. I ground level 

·with each 
-· ··Reactor 

'• -.·.-::: (APCS.-
Separate/Wet 

· ... · Scrubber) · 
2 DG Set Diesel ora's . 03 Sulphur 2.0 M. high 

·62.5 KVA 1 nnproved·' Dioxide from n~arest 
' (CPCB-!V Lly CAOM rooftop· 

· · Plus) · ,, 
3 DGSet 15 Dies.~! or\~~ I>· 

04 Particulate 1.5 m. high 
KVA approved · Matter from nearest 

by'CAQM? I Rooftop· 
~--· ·----· 

Em mission Qitality Slandards· 

S No. ·,', ,Sta.cl~ no · ·' ... ) 1 aramctcrs Standards· 
1 ·:a1 :o2' .... · 

~ 'c'j · •. P~rticulate Matter Asper CAOM .. 
I 

. . :.•· Standards· 
2· 03,04 Sulphur Dioxide As per CAQM 

Standards ·-

_ln case of stoppage ,of functioni11g of air pollution conrrol equipment, production has to be ;stopp-6\L . 

· '·immediately.ai1d this Board ·has to be iUJ:im!;lteci by fax/phon9/cmail with a report in this regard t<i bk 

dispatched immediately . GEETESH. · Digitauy,;g,icpt;;. . . 
. . . GEFff:SH 01MiiDRf, 

·(HA. N'DR·A Datc!207.~;.o6:10 
. 18:05:4.8 +05'30' . . 
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1/lhc un1t will notusc any type of restricted fuel. 
43 

iii) Noise i·t:om the D.G. Set and other sourcc(s) should be controlled by provicling,an acoustic enclosure as is 
· .. ·., 

required for meeting the ambient nois~ standatds fornight-o<~nd day time as prescribed for rcspcctiv.c_ 
atcas/zoncs (lr1dustrial, Coinmcrcial, R.csidcntial, Silence) which arc as follows :-
Day time : from 6.00 a.m. to _I 0.00 p.m., Night time: from 10.00 p.h1. to 6.00 a.ni. 

Standards for lndnstl"ia I Comrnerdaf l~csid•.·ntial Silci1cc 
Noise level in ·Area Area 1\re:1 Zone 

. db(A) Lcq 

Day Night Day. Night Day Night Day 
Time Time Time Time Time Time Time 
.75 70 65 55 55 45 50 

·4. Essential_documents to be submitted by the lndusl:ry/Ui1it :1s i\pplicable :­

(i) Environment Statem-ent in Fonn-V ofl:nviron11H.:nt (l\otcctio1l) LZ u k::;, _I no. 

Night 
Time 

40 

· (ii}Qmuierly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. _ 

5. Compe-~ent Authority reserves the right to change/modify/add any time nny condition of this CCA. . 
6. Unit has to comply with the following specific & general conditions. Non compliance of ~iny provisioi1 of . 
this·CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and. 
Transboundary Movement) l~ulcs, 2016 ~ill res;1lts in legal action under the aforesaid Acts and Rtilc~. 
-~. ln comp'liatice to the G.O l0ll/8l-7-202J-OSJ (Writ)/20 LG dcllcLl. !3.1 0.2021 issued by Dcpartmcntof 
Environment, Forest and Climate Change, Uttar Pradesh. You arc directed to develop Miyawaki Forest .<JS 

pci' the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for cnsurii1g timely col)ljJliancc of · 
this dircctiotl, you arc hereby directed to submita bank guarantee-with minimmn.validity of one ycnr of the ..... _ 
aq1ount equivalent to the sum of initial consent fees (Air' and Water) -Ot'·Rs. 50,000/- (Rs. Fifty 1.'housand 
·On!)~) whichever is more, within· 30 days from the date of issuance of this _certificate. Jn case ofnon-
compliance ofthis direCtion, y(H!r consent will be 1cvokcd by till: l~c,~ird:· 

-8. Jfthc unit.uscs the ground '-';~1tcr ::~nd requires the pe-rmission from SGW/\/CGWA for \Vater abstraction. 

then the industry will have to obtain No objcetiOJ1 certificate for abstracti01i of grourid water. It will be tl~c -. 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 i11onths time failing which CTO wiil be revoked .. _· . . . . . . 

General Conditions:-

!. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at. least once i.n a thi·cc 
-,~1onth from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into-.usc any new or altGrcd · 
outle.t for the- discharge of effluent or_ gases emis-sion or sewage waste from the unit·. . . 

•. ·. 

3. Treated [ndustial waste \.Vater and domestic wnstc water shall be disposed jointly at one disposal point.: ... : ... 
T'he applicant shall provide discharge mcnsu1·cmcnt cquipmc11l atlilliJI disposal point. 
4. The ~ipplicHnt shall strictly comply with conditions of' this CCL\ and submit compliance report ofStipulatcd · 
conditions. within 30 days of receipt of this CCA. If at any point Of time, it is found thnt the industry is n!.~t 

. complying with stipulated conditi~;1s or any further direction/instruction issued by the Board, legai action.· 
shall be initialed against the applicant. 
5 .. Thc applicant shall maintain good house' keeping. All valves/pipes/sewer/drains etc. must be leak;-proof · 
6. The industry shall provide uninterrupted e1itry tu il1c STP/ETI' IJ1kt illld ·outlet ;Joints, Air Polltdi<•': . 
Control CC].uipillcnt and stack for smooth sampling/monitoring of efficiency of polluiion control systGm·: _· 
7. The industry shall provide Inspection Book atthctirnc of inspection to the f3oard's·oflicials. 
8. Whenever due to any accident or other ui1forcsecn act or event, such emission occurs or is apprchcnlklf !,, 

·occur in excess of standards laid down, such information shall be reported to the Board's offices ;md ;!l! 
G E ETES.H Dil)itolly SKJned by 

GF.f:TESH CHANOil/\ ... 

l~I--IAND. F'A Date:202S.06.10 
- ' 18•0<;:()] ·f 05'30' .. 

..... , . 

·'· 

· .. 
.. · .·· .. 
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44 
;Acn.:O'r;ccrncd offices. Jn case of failure of pollution control equipment, thcprodiicti()n pi·occss ~oni1ectcd .... ·. ::; 

. it sha!l he stopped with immediate effect. . 
. . . . . . . 

9. ·qw inrli.tstry shall operate in a manner so that all emissions be emillccr through designated chimney/stack 
only: 
I 0. Jn cCJsc of any damage to the agricultiirc productivity, human habitation etc. by the operation of industry, · 

. . . . 

· it shall be imperative to stop production in the industry with immediate effect and such information sh<ill be 
rcpottcd to Board's offices. The industry shall be liable to p~lY compensation also in such cases as decided OY · ...•. 
the Competent Authority. 
11.· The appLicant shall apply before the 60 days of expiry of CCA or any change in production types/ · .. ·.· 
production capacity/i11anufacturing proccss/cap~Icity enhancement etc. or any change in cff1ucnt discharge . . 
1'Joint or emission point . 

· .12: The Board· reserves the right to revoke/add/modify any stipulated condition issued along with CCI\, as 
\l.lay be necessary. 

Spcci1ic Coiutitions:- .... , 

J,,Jhis consent to operate \viii be subject to the further orders passed by Hon'blc National Green Tribunahn ; ...... 
. . 0./\. No. 269 ot' 2024 Sanavvar Vs State oflJ.P. time to ti'mc. . ... 

. . . 

2. Ti1e unit shall ensure that domestic effluent disposed through .Septic Tank and Oil Contajning W<;tcr shniJ 
be trc~ted thr~ugh ETP of 5.0 KGD. The trcat.cd effluent from ETP shaU be used in gardening in industry .··.···· 

· prcni.ises. 
3. Cooling/Scrubbing \\,atcr shall be recycled. 
4: The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each 
tre;ttmcnt,unit of the l~fflucnt treatment plant. 
·s. lnclustry shali sub111it quarterly monitoring reports of all stacks and ambient air' quality fro111 ·a 

certified/approved laboratory. 
6.lndustry shall ensure proper operation and mainlcn!lllCc·of' i\ir Pollutic11 Control Devices. . 

·7. Industry shidl ensure to apply Hazardous Waste AuthorizationForm through Nivcsh Mitra Portal within . . . . 

07 days A·om the issuance of this consent order, otherwise this consent to operate may be deemed as Nt:tiJ .& 
Vt)id. 

,·,·-:. 

8. Industry shall comply with various Waste Management H.ules as notified by MoEf&CC i.e. Plastic Waste; ........ 
Management Rules, 2016, Solid Waste .Management Rules, 2016, Hazardous and Other Was(cs 
(Ma.nagcmcnt and Transbounde1ry) Rules, 20lo, E-\\1nstc (i\1~lnagcllll'1ll) l~ulcs, 201 (i, Construc:tion ;md 
Demolition Waste Management Ru1Cs,·2010~ . 

· 9. IIidustry _shall abide by dircc.tions given -by Hon'blc Supreme Court, High Court, Nntionul Green 
Tribunals~ Central f'olhition Control Board, Uttar Pradesh Pollution Control Board ai1cl Commission for .1\ir 
Quality Management in Delhi-NCR and Adjoining A'reas for protection and safeguard of environment f'rc).rn 

tim·c to ti.mc. 
I 0. Unit should develop minimum green belt 20 meter wide nrotiiHI premises or 3::;% to!cli arcn of l<1nd 
whichever is minimum, covered by the plantatio11 of tall trees of suitable species as jJcr the guidelines set ur~ 
by the Board vide its Office Order no.H- i 6405/220/2018/02 dt. 16/02/20 UL The copy of this guideline is 

\available at URL http://www.uppcb.comlpdf/Grecn-Bclt-Guidle l60218.pdf. You arcdirccted to develop 
Miyawaki Forest as per the SOP available at URL: http://www.~wcp.in/TrahJingScssion.aspx. . . ·· .. · 
ll. Exhaust.stack of DG sets of 62.5 KVA (Ci)C13-JV Plus) and 15 KVA should have 2.0 mctcrancL 1.5. .. ··.·· 
mct~r highabovc fro'm nearest roof top respectively. For eontwl ol' nC1ise, ncoustic enclosure should [,_: ; .... ~. ;·: 
ii1stallccl on DG Sets. 

·12. Unit sba!Lcol'npJy with the CAQM (Commission for Air Quality Management in NCR and /\clj::ini, ,: ·::. ·. 

Areas) direction no. 76 regarding. pG sets. . 
J 3. Unit shaH com[Jly with theCA_ QM (Con1mission for Air Quality Mam:u~cmcnt i11 Nc;;H '.md ~\cljoi:1i:.:.:· 
· · . ·. . . ·: . · .. . · GCE~rESH. . _G;~tr~':~~:~.t.2~~~~~~~{\.. . ·.· ... 

,.r . 

CLIAN DRA D"'"' 202>.06.<0 18:06:11 
,- •·OS'30' 
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4~· ···. 
dir.cction no. 53, 62, 65 (As amended) an.cf other direction issued time to time regarding usc 'Or· . • 
fuel. · · · . . · ·: 

14. industry shall obtain No ,Objection Certificate from U.P. Ground Water Dcpar~mcnt for <1bstraction .()f 
. ground water and submit to this office. .· . 
. .15: ]'he unit should be operated in fully covered shed .. 

_16. The unit shall be operated in an environment friendly and susramtb.k manner at1cl should nothavc ~ttiy 
adverse imw1ct on surrounding environment. ...... . 
l 7. Jndustry will operated according to Standard Operating Proccdurcs_(SOP) issued by Ccnlral Polluti(lil 

Control Board for Waste Tyrc Scrap, 2024. 
18. industry shall ensure the compliance with the direction givcn.by the State Board Lucknow in the letter 
elated 02.06.2025. 

·19. Ji1duslry .shall submitfirst compliance report with respect to condittOJIS imposed w.ithin 30 days of issue 
of this permission, Plci1sc note that consent to opcr<1tc wi!I"bc revoked, in. case of non compliance of <iny of· 
the above mentioned conditions. 

·~opy to: 

Digitally sign eel 

GEETESH byGtl'TESH 
CHANDili\ . 

CHANDRA Date:2025.06.10 
18:06:21 +05'3Q' . 

Regional Oflit~t.W· 
UJ>PCB, J\luzaffarnagar. 

. .. · ... 

Regional-Officer ....... . 

UPPCB, J\1uzaffarnagar .· · ·· · ·· 
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A,..., ,...,e~v a. E R-6 
GSTIN: 09AATCS3127Q1ZG Mob. 9837071122 

M/S SHRI JEE RECLAIMING MILLS PVT. LTD. 
( Factory : Jansath to (Skm Stone) Mirapur Road, Distt. Muzaffarnagar (U.P.) ) 4-_9 

Ref. No. 

M/5 SHRI JEE RECLAIMING MILLS PVT. LTD. 

CERTFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF DIRECTORS OF M/S 
SHRI JEE RECLAIMING MILLS PVT. LTD. HELD AT THE REGISTERED OFFICE OF M/S SHRI JEE RECLAIMING 
MILLS PVT. LTD., situated at Khasra No.1041, 51h Km Jansath to Meerapur Road, village Salarpur, Tehsil Jansath, 
District Muzaffar Nagar (U. P.) ON 15TH APRIL, 2025 AT 11.30 A.M. 

AUTHORIZATION 

The Chairman informed the Board that M/S SHRI JEE REClAIMING MillS PVT. lTD. needs file and authorized Mr. 
Rajender Kaushik son of Shri Brij Shushan to sign and execute all papers, documents, applications, reply, written 
statement, plaints, petitions, vakalatanama(s), affidavits and all other documents as may be required to be filed in 
relation to case or any other petition/application(s) to be filed before the Hon'ble National Green Tribunal or any 
other Court/Tribunal/Forum for challenging the proceedings before the Hon'ble National Green Tribunal, Principal 
Bench, New Delhi in O.A. 269/2024 titled Sanavvar versus State of U.P.& others or any other case, application or 
appeal pertaining to this case on behalf of M/S SHRI JEE REClAIMING MillS PVT. lTD. The Board considered the 
same and passed the following resolution : . 

"RESOLVED THAT Mr. Rajender Kaushik, Authorized Person be and is hereby authorized on behalf of M/S SHRI 

JEE REClAIMING MillS PVT. lTD. to sign and execute all papers, documents, applications, reply, written 
statement, plaints, petitions, vakalatanama(s), affidavits and all other docume_nts as may be required to be filed in 
relation to case or any other petition/application(s) to be filed before the Hon'ble National Green Tribunal or any 
other Court/Tribunal/Forum for challenging the proceedings before the Hon'ble National Green Tribunal, Principal 
Bench, New Delhi in O.A. 269/2024 titled Sanavvar versus State of U.P.& others or any other case, application or 
appeal pertaining to this case on behalf of M/S SHRI JEE REClAIMING MillS PVT. lTD. 

"RESOLVED FURTHER THAT Mr. Rajender Kaushik, Authorized Person is also hereby authorized to do all such 
acts and things as required in connection with the legal proceedings of the Institute to give effect to the above 
resolution." 

CERTIFIED TRUE COPY 

For M/SSHRI JEE REClAIMING MillS PVT. lTD. 

For~ R~ills Pvt. Ltc' ) 

DIRECTORICHAIRMt~ectc 
(' 

(6f/ 
Sd/· (Rajender Kaushik) 

Authorized Signatory 
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I L----------· 
11\1 THE COURT OF.J:!~~~.~ ... ;.tj_~~.~ .. -.0.']:~ .. ~~ .. ~~--4 .. (~~.~.~ ,..._-J ~..Pr .. 
2~1iYl\ppeal No. ~:./:7.: .. ~~: .. ~.:~.~~~.~:1. ............. ~ ............. JURISDICTION of 200 . 
In re :- . . . . . . · · · 

.SAN. A V Y A-R . · · Tl'tff./A' lt/P ~·v ·1 · ·. · · ................................................ , ........................... - pp -Ehltlone~tGem~la10ant 

VERSUS 
. .$I~ T.V ..... ~ F .. :.Y :. P.: ... .. ~ ... ~!.~.~f .............. · ..................... O,.~fdt.lrespf./ Accused 

KNOW ALL to whom these present shall carne that 1/~e ... R.7~~.~.'?-:-:-.. /t;.;.~.t!-;.(W;k,. 
\C>(~ .. ~"' .... ~ j,r .. ,g~· ... ::c~ .... I<.~ c.!."::!:~ .... '!1~/.li ...... ?.., f:. ... . ~.: ./ 
the above named .... f.:~.~.~~;-: .... :t ... t:!·.~ .. ·-.l.~: ........... ........ do hereby appoint.. 

ANU ... KJ.\RNWA.L 
Advocat~~. Supreme Court 

C-6, Manas Vihar Apartments, 

Mayur Vih~r, Phase I, New Delhi- 110091 Phone: (011).,.; 42151006, 9810044429. 

(herein aftE~r cailed "lhe advocate/s) to be my/our Advocate in the above noted case authorise 
l1irn :.. · 

To act, appear and plead in the above··noted case in this Court or in any other Court in 
'Nhich the s8me may be tried or hea1·c1 tmd al.so in the Bppt~llate Court including High Court 
subject to payment of fees separately for e~ch court by me/us. · 

To sign, file, verify and present pleadings, appeals; cross~obJections or petitions for 
executions review revisi<.m, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deamed necessary or proper for the prosecLition ofthe said case in all its 
stages subjects to payment offees for each stage. · 

To file and take back documents, to admit and/or deny the documents ofopposite party. 
To withdraw or comprornise the said case or submit to arbitration any differences or 

disputes that may aries touc;hing or in any manner ,-elating to the said case. · 
To take execution proceedings. · . : _ . 
To deposit, draw and receive monthly cheques, cash ancl grant' receipts thereof and to 

cto· all other acts and things which may he necessary to be done tor the progress anci in the 
C<)Urse of the prosecution ofthe said case. ' 

· · To appoint and instruct any other Legal Practitioner authorisirl'g him to exercise the 
power and authority hereby conferred upon the Advocate whenever;he may think fit to do so and 
to sign the power of attorney on our behalf. 

,.t..nd lfVVe the undersigned clo hereby agree to ratify and confirm all acts , done by the 
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and . 
proposes. 

· And 1/V\fe undertake that 1/V\fe or my/our duly authorised agent would appear in Court on . 
all hearings and will inform the Advocate for appearance when U1e case is called.· 

And INVe the undersigned do hereby agree not to hold th1~ a~lvocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever ordered by the 
Court shall be of the Advocate which he shall receive and retain foe himself. · 

And 1/We the undersigned do hereby agree that in the event of the whole or part of the 
fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to 
withdraw from the prosecution of the said case until the same is paid up. Th~.fee settled is only 
for the above case and above Court. INVe hereby agree that once fee is paid, 1/We will not be 
entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 
~years the original fee shall be paid again by me/us. 

IN WITNESS WHEREOF 1/We do hereunto set my/ou:· hand to these presents t11e 
contents of which hav.e been understood by me/us on this ........ Jr .. ~~ ..... day oFA-f-1 .. 20 2.,S'". 

Accepted subJect to the terms of the fees. . ·, 
~ . For MJs. Shrl Jee Reclaiming Mi\\s Pvt. Ltc 

I 
AdvocatE; . ' Client Q~ Client 

AN•L- t~AR. rJ ~At..) \ ..._._. \ \'irecto 
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Anil Karnwal <anil.karnwal@gmail.com>

Reply on behalf of Respondent No.1 Shri Jee Reclaiming Mills Pvt. Ltd. in O.A.
No. 269/2024 Sanavvar versus State of U.P. & Ors.
1 message

Anil Karnwal <anil.karnwal@gmail.com> Sat, Aug 30, 2025 at 1:26 PM
To: pradeepmisra@yahoo.com, "rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>, priyanka swami
<advpriyankaswami@gmail.com>, adv_rajkumar@yahoo.com, "utkarsh.sharma7@gmail.com"
<utkarsh.sharma7@gmail.com>, Abhinav Anand <abhinav.legal@gmail.com>, NARENDER PAL SINGH
<narenderpalsingh@gmail.com>, kapilail@yahoo.co.in

Subject : Reply on behalf of Respondent No.1 Shri Jee Reclaiming Mills Pvt. Ltd. in O.A. No. 269/2024 Sanavvar
versus State of U.P. & Ors.

Sir,

Please find attached herewith a reply on behalf of Respondent No.1 Shri Jee Reclaiming Mills Pvt. Ltd. in O.A. No.
269/2024 Sanavvar versus State of U.P. & Ors.

(ANIL KARNWAL)
Advocate for Respondent No.12

Sanavvar Vs State of U P And Ors.pdf
2040K

8/30/25, 1:26 PM Gmail - Reply on behalf of Respondent No.1 Shri Jee Reclaiming Mills Pvt. Ltd. in O.A. No. 269/2024 Sanavvar versus State o…

https://mail.google.com/mail/u/0/?ik=cd396b6a0f&view=pt&search=all&permthid=thread-a:r5550555887548202092&simpl=msg-a:r556047079543… 1/1
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